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POWERS) REPEAL BILL*
SHRI CHITTA BASU (Barasat):
Bir, I beg to move for leave to intro.
duce a Bill to repeal the Armed For-

céy (Special Powers) Aet, 1068,
NR. DEPUTY-SPEAKER; The
question ls:

“That leave be granted to intro-
duce a Bill to repeal the Armed
Forces (Special Powers) Act 1958

The motion wag adopted,

SHRI CHITTA BASU: Sir, 1 intro-
duce the Bill,
CONSTITUTION (AMENDMENT)
BILL*

(AMmmvENT oF ARTICLE 31C, TIC)

SHRI CHITTA BASU (Barasat):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Caonatitution of Indis.

MR. DEPUTY-SPEAKER: The
qoestion i

“That leave be granted to intro.

duce a Bill further to amend the
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SHRI K. LAKKAPPA: ﬁr.lm
duce the Bill
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MR, DEPUTY.SPEAKER: &hri
Jethamalani. He is not here.
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CONSTITUTION (on&:lmbm

(OMIBSION OF ARTICLE sm,' £rc,) K

MR, DEPUTY-SPEAKER: The
House will now take up further con-
giderstion of the Constitution (Am-
mdmeut)ﬂﬂl.mmdbrﬂiﬂam

Shri O. P. Tyagl was on his legs.
He will continue his speech. _
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